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Ae the LAJS and  I.P.S and Central 
8arvices during 1988-59;

(b) «rh6fher these s*ats include the 
quote twservtd tor 1858-59 only or 
abo those vacancies which remained 
.iwrtTW durittg the previous three 
years,

(c) the total number of applications 
received from Scheduled  Castes and 
Scheduled Tribes candidates and the 
total number qualified in the written 
examination held during 1858*59; and

(d) the number of persons out of 
them selected1*

Tl*. Minister of State la the Ministry 
«t Bomo  Affairs  (Shri  Datar):  A
statement is laid on the Table of the 
Sabha [See Appendix VII, annexure 
No 40]

Equation of Posts in Madhya Pradesh

3533.  Shri Kistaiya: WiU the Minis­
ter of Home Affairs be pleased  to 
state

(a) whether the Union Government 
have approved the principles evolved 
by the Government of Madhya Pra­
desh for equation of posts and deter­
mination of seniority of Class I, II 
and III officers of integrating units of 
Madhya Pradesh,

(b) if so, what are the principles so 
evolved and approved,

(c) whether the principles formu­
lated by the Madhya Pradesh Govern­
ment give equal weigh tage and treat­
ment to the employees of the former 
States,

(d) whether the nature and duties 
of posts held by the officers In merged 
States of Chhatisgarh and Rajgarh of 
Madhya Bharat were given the same 
consideration, and

(e) if not, the reasons therefor9

The HBMrter of state la the Mhrfs- 
fay of Home Affairs (Shit Datar): A 
statement i» laid so the Table o( the 
SQhhfti [$«a Appendix V2X annexure 
H* 41.]

Uta

PAMM LAtoOtfTBBS TABLE

Amsnsbunt to Bmsnnuiim or jn 
Pmpls (Cbwar «r Aicam i» 
Suction Pnmou) Scuta;

The MlwMmr at Law (Shri A.J. 
S-):  i» tty  on the  TaHfc
under awbrsactoent (3) of Section JM 
of the Representation of the Peg||b 
Act, 1951, a copy of Notification Ito. 
GSR. 433 dirted tM* 9th April, 1989, 
making certain fur&er amendments So 
the Representation of A* Ffeople (Coo- 
duct of MMtni attd BleWion Peti­
tions) Rules, WW. {Placed m Library, 
See No LT-1378/58)

Actum   tAMMH jnr Go v x r n m b s t a »

ASSURAMCJBS

The Minister otParflaaenitary A S tfiki 
(Shri Saiga Mwysn Sftaha): I
to lay On the. ftlfle a copy of each of 
the following statements showing the 
action taken by the Government tm 
various  assurances,  promises  an3 
undertakings given by the Ministers 
during the various sessions of SeconS 
Lok Sabha—

(I) Supplementary  Stat̂ medt 
Seventh Session, 1858 {.Sat 
Appendix VII, annexure Wo 
42J

(II) Supplementary  Statement 
Sixth Session, 1858 No  VI 
[See Appendix VII, annexure 
No 43}

Notifications vndbh Foreign Exca/urna 
Regulation Act 

•

The Deputy  Minister  of  Finance 
(Shri B B Bhagat): I beg to lay tm
the Table, under sub-section (3) <2 
Section 27 of thfe Foreign Exchange 
Regulation Act, 1847, a copy of each 
of the following Notifications:*—

(1) G&R. Mo 178 dated the 11th 
February, 1958, making cer­
tain further amendments  to 
th« Foreign Exchange SegtlW- 
tfctfi  1852. (Placed J*
Lttrtoi, At (to LT*1SWN>




